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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
' NEW DELHI
BENCH - Excise

E/COD/280/07 with E/S/2076/07 in E/2434/07

M/s. Derby Textiles Ltd. Appellant
(Rep. by Shri Hemant Bajaj, Adv.)

VS

CCE, Jaipur Respondent
(Shri A.N.Sharma,DR)

Coram : Hon’ble Mr. S.S.KANG, VICE PRESIDENT
Hon’ble Mr. KKX.AGARWAL, MEMBER TECHNICAL

Date of Decision: 20.12.07
P"'VW\ Order No. 5-3‘?'/,209 7 EX
57—/}7 O RDER No- )/7;1/2/577’9)(
Per S.S.Kang: Mige. oRDERNo. 14 29/20v7 cx

The applicant filed this application for condoning the delay of one
year six months and seven days in filing the appeal. The only ground taken
by the appellant is that they approached the Hon’ble High Court and
Hon’ble High Court dismissed their petition vide order dt.10.3.07 and
thereafter immediately appeal was filed. We find that the
Commissioner(Appeals) dismissed their appeal vide order dt.7.9.05 as time
barred as there was delay of four years in filing the appeal. The appellant
approached the Hon’ble High Court by filing a writ petitibn on 20.1.06. At

the time of filing of writ petition, we find that the period of limitation for

filing the appeal in the Tribunal has already been lapsed. In these
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circumstances, ‘we find no ground to condone the delay in filing the appeal.
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The application is dismissed. Consequently, the appeal is also dismissed.

Order dictated in the open Court.

(S.5.Kang,
Vice President

(K.K.Agarwal)
Member Technical




